
CBNmAIi ADMIN3STBATIVE TRIBUN^il., JABAIiPUR BENCH,

CIRCUIT CAMFi; AT GWALIDR 

O rig ina l Application No  ̂ 671/02

Gwalior, this the 23rd day o f August, 2004

Hon*ble Mr, M,P. Singh, Vice ChairxRan 
Hon'ble Mr, A«K, Bhatnagar, Judicial Meiaber

Anil Oak
aged about 60 years,
S/o Shri C.D. Cak 
Retired as Store Supervisor 
(Constn) Central Railway Gwalior 
R/o Kalpana House, Vidyarthi Nagar 
Bye Pass Road, Guna. APPLICANT

(By Advocate -  S»hri S.AJCfeharinadhikari)

VERSUS

1. Central Railway
Through the General Manager, 
C.S.T , Muidaai.

2. Chief Engineer (Constn)
C .S.T , Muid^ai.

3. Dy Chief Engineer (Constn)
Central Railway 
Gwalior

4. Chief Accounts O fficer and 
Financial Advisor (Const n*}
Central Railway,
CST Muisbai. RESH)ND£NTS

(By Advocate -  Shri M»N#Banerji)

0 S D E R (ORAL)

Bv M.P. Singhs Vice Chairman -

By f i l in g  this OA, the applicant has sought the

following main re lie fs ' s -

*b) The order dated 1.7.2002 issued by the
respondent Na.5 nay kindly be set aside,

c ) That the Respondents be directed to release the
withheld aitDunt o f R s ,2,83,277/- along with interest o f 
183̂  per annum”.

2. Heard the learned counsel o f both the parties*

3. Buring the course o f arguments* the learned counsel

fo r  the respondents has sxabmitted that alnost a l l  the

re t ir a l  dues have been paid to the applicant a**3 this OA has 

become infructuous* On the other hand« the learned counsel 

fo r the applicant has submitted that he is  not aware of the 

la test position about the Payment of the re t ira l d i «s .  He
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has«therefore« suggested that th is  case may be disposed of 

with a direction to the applicant to submit h is  detailed  

representation# i f  r e t ir a l dues s t i l l  remain to be 

Paid to him, within a stipulated period and the respondents 

may be directed to dispose o f the same within a time frame*

4 . In view o f the above* we dispose o f this OA by 

directing the applicant to f i l e  a detailed representation* 

i f  ally r e t ir a l  dues have not been paid to him*

within a period of four weeks from the date of receipt of 

a copy o f this order, in case he complies with th is  order« 

the respondents ace directed to dispose of h is representation 

by passing a detailed* speaking & reasoned order within a 

period o f four weeks from the date o f the receipt o f the 

representation o f the applicant. No costs.

(M-P^ingh)
Vice Chairman

( A«K«Bhac nag«B) 
Judicia l Meinber
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